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Title: Discussion on the motion for leave to introduce the Lokpal and Lokayuktas Bill, 2011 (Bill Introduced).

MR. CHAIRMAN : Now we take up item no. 22A. Shri V. Narayanasamy.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): Sir, I beg to move for leave to introduce a Bill to
provide for the establishment of a body of Lokpal for the Union and Lokayukta for States to inquire into allegations of
corruption against certain public functionaries and for matters connected therewith or incidental thereto.

MR. CHAIRMAN: Motion moved:

"That leave be granted to introduce a Bill to provide for the establishment of a body of Lokpal for the Union
and Lokayukta for States to inquire into allegations of corruption against certain public functionaries and for
matters connected therewith or incidental thereto."

Shrimati Sushma Swaraj.

...(Interruptions)
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"Provided that not less than 50 per cent members of the Lokpal from amongst the persons belonging to the
Scheduled Castes, Scheduled Tribes, Other Backward Classes and Women."
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I would just like to make one submission that normally at the
stage of the introduction of the Bill objection can be raised on the legislative competence of the House to take up that Bill;
whether the House has the competence to consider the Bill.

So far as the legislative competence is concerned, in the Concurrent List Item 1, Item 2, and Item 11(a) provide the
competence to the Central Government, this Parliament to pass a legislation on this subject.

The other issues which the hon. Leader of the Opposition has raised relate to the merit of the Bill. These cannot be
discussed at the time of introduction of the Bill. Many a Bills have been passed in this House or in other House or in both
the Houses which the Supreme Court has struck down as unconstitutional. But that does not mean that Lok Sabha or Rajya
Sabha, while passing the Bill, insulted the Constitution or violated the provisions of the Constitution. It is the Constitutional
responsibility of this House to pass the laws within its legislative competence and it is for the Judiciary to decide whether
the laws passed, the various provisions of the Bill, are in conformity with the various provisions of the Constitution. Let this
House do not assume the role of the Judiciary and declare the Bill void ab initioby describing it as un-
constitutional....(Interruptions) Therefore, my most respectful submission is that the Minister is within his right; this House
has legislative competence to take up this Bill. Whether the Bill will be passed or not, it depends on the Members of the
House. We should not sit on judgement upon it.

I agree with the Leader of the Opposition that this Bill and debate on this Bill, is attracting the attention of entire
nation because this Bill is just not a simple piece of legislation initiated by the Government alone; there is a long history;

some agitation is also going on. It went on earlier. There were series of discussions. On 27t of August, both the Houses,
this House and the other House, expressed the wish of the House in certain formulations which were drafted collectively,
and this is the consequence of that process and that exercise. The Parliament also decided, both, this House and the other
House, in an unprecedented manner; the entire proceedings of the business of the day were forwarded to the Standing
Committee to consider them while formulating their recommendations on the Lokpal Bill which was placed before them.

Therefore, my respectful submission would be that the hon. Members are fully entitled to make their comments and
to decide in what form and in what state they will finally pass the Bill. But, let the Bill be introduced and let us have the
opportunity of discussion on it.
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"If a motion for leave to introduce a Bill is opposed, the Speaker, after permitting, if he thinks fit, brief
statements from the member who opposes the motion and the member who moved the motion, may, without
further debate, put the question: Provided that where a motion is opposed on the ground that the Bill initiates
legislation outside the legislative competence of the House, the Speaker may permit a full discussion thereon."



3PR & 33 cifSricifed B uR ol dl g3t arwere aldl) ol fiv Fecdc =il R - wiifp dfrIcRa omfica o Ron & dafors
SIUfeRIl 36T 28t ) oIdl, AGal ol Sl Bal b 3 SABIIRBY P et of o o, ISl A5 T SRAGT SB[ & Usel A S ol b sl Tolle gu
Plofol D&l S SRIRMIRIDI 3 Aca dl oIdl D2 f&u sl sifere Ausi sol Plofolcl 46 &, Sl PIofol oldl Siield, 3ol SR i A6 PEdeRt
3l 3 fop S I Plelol Jolre Al Uecefl serefisret, Uceeft sforploicicRIgore of Jolle Sl Sl & Zcd 3l S| A8 A Ucell SoIdbloAcIcRIgIoIeT
oIl 3 3 A Sloll and Sl ol Ddl, A Uleelt spIDloAcicRIgeIel 8 50 yferord 3 SAGT B 3REIVT DI YIAEnsl Dol €6 SMefsd 3Rl BT
yIaeel Bell, A8 Uccell sfoldleAdicrIglolel 3y ARl i TR YsR doll, 253 & ofld oSl Qidisiel w2on - fpap Rm? iy ura
PloACteRI6I 8| DloAcieggrol I foe 2 vt 41 w=u wadl 8 - e ufserd A Sl ufserr AR v &t A 3, 308 ADRID AT,
SARTT TIDPRID DI Sl DIoOl &, T8 A AIDIL ToIR| Al A B diisel [T Tol ADdl 3 PRI AT FRPI FADR D2 AT o B2, cifdbol PR MU
ForST3t firet st A Tolrd 3, A Ulcelt eTpizEIcRIgeIeT 3| Gl SRIde oI BIel 3MU 33 et B AT A B2 IS 3, FAfTC ol el smufer Fxdt
3y...(cuderer)

MR. CHAIRMAN : You have made your point.
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MR. CHAIRMAN: It should not be recorded.
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MR. CHAIRMAN: This will not go in record.
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
That is the point.
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3IGol 3 Wil ool 38 3, 33 acrol bl SIFd 3| 32 Dal b Iz fAuimel, a8 fAeIeT 8IS B2 Yeewidl @I o forn, yermeridl Ser oI oftse 8 50 o
OIS of DI B2 Jol, IS Uid AT dIG &t DY) PR Yenocwidl f[Ager 3 s, Al aai &b omid dicier f5 3R 3 A Siet ol aretr 3 312 $fdenm 3 ar
IR o1t B 3l Sor BT Yerroteic)t Dverel 3 AT 3| d 3 U= EA0N| SHRI 3A WRI IR DI T I Bh? o0l Dal b Yeroraid]} b ferper
A TB2 I SIE, Aftbol 3391 a=u fora fem, arm @2 &2, <18l Rigead St o1 dicor &t ordl e S 2. (=aeer) 3mu cisr ARt ard
AL B cire #Hlwl &, b2 Ulel &I ds Rulel d6ll USSI, IA ARI 8 3V AL oldl| clloll Dl ARIE Il 3, cifcbol & $AD ARl 3 ordl 3
UG DI AIRD clicpuret et o1dt 3| A6 IPR @I et 3 3z 33 IKTSo1 Barct 3t 9ifdTe| o1 clier 53 Jorreay sifer urct aHifdsr &S oft siiz & el of
Fs1a f&r ey Aot Juar St of #ff Asma & ary Juwr St & a2 # A Aq JwAfEe [ dord b olar 3, A sART widt 9 eff) 39 ol Solb AT
391 AT SoIb Raee I 8, wiifp A urdt Ioer B2 actt o1 3 sorep1 362 ot B 3

#BIG, sAlR Do 3R Al off ser act o) Peure A, AsDI A AAG odl dcidl &) [$de bl spIE AWAs &) DA P vadls], doidt & wadle,
fidiesr & wandlst, foraRien & woandlst & sAafee dicrar g 6 ot &9t Doft 7w o1l weom| foeu St B2P muE! DI urdt B 6 Vi BA 3i
Acol 4 Yoie 28, dl slcld DI & fe1u psft DA ofdl w1, ofdl Al sfersrRt adi aiiz sium! ol AW ordl wem We are competent, cifdoor war
aRI fop cllpen 31 180 4k S 3u &) @RI 391 AR &7 Do & b SBRI A S2T 3, ARI A 52 &, 34 cllell Dl SR Pal Sl I 3| TlIc], AGd DI STodl
el 1948 3t 3311, el 3M6l b Usel 3BJST BT A 91161 918

oft cIret gRIIG & verdia difere, @RI B3t cllsr? B dolty ARMAAL St w2 10,000 &1 Sl &3l wet Aeiret RBis A6d Sft IR dotol aret 3, sot
T2 B OID Gol) & dl TIAUC 3 3, S DIS 91D oIl 3, 39 U2 BIbd 3l I8 3| GARMIIDI I FARKIAI 8ot arfay; Hdisns of v sa st
cllpurel 3 o1dl Soll anfde, el 8fl sum! sl ofdl Dwil 3) oIsTS Blofl; 3 3, ust 3 &, ARD cllpulel Jollsy| A DfodA DIfdIe 3icoll Sit ol
33 291, 3teot Sft SRae, uE JAerD cllepuret et oidt 3 3ieTol-Wiolal, Siel PSI3ll, VA oldl DIl &) 3MMU 5y AALRMY, TSt Al A A 3wt 3,
fot 912 SNGTA-3MIGTd, YUIH-YUIH Sl 3| ... (=Iaeol)

MR. CHAIRMAN : Please address the Chair.
off TIIeI YRIIG & J18IG, 31U BRI AT Jfore, & Uid ol 9 Iaea o2 33 3
MR. CHAIRMAN : I know it, but please address the Chair.

oft <IIcT G116 & Aeufel ARG, 316! Ul Yglolel Slol darell 3 JRlifep MU 3feedl Jidrctol @l 3 You are handling the House better. sioret-
ool 3 oldl dfe®d vp-uw sl $doll alfdu dIfcs AIRD cllure fdet sol| clluret @I 3RR Rib uifetieiorier u2 &l oidl afed &RIpcA &l oidl
Sit ST Sl S 3,...(Relel) vurcdic 3) voroiiall &) §1 oI 3ersy; a1 sictt Som, dicon oft i yimur en 5 &3 cller Tad 3 oIl gor
Cifipol a8 DI of PIS RIS Toll 3l ST 3| $oID! A SIfeTe, A RM BT 37 3R DS oId! DA 3, MUDI 3l YR B 3| Riedet Jed 6t fepsit
afeer ®iel Y02 3 sudl 3)...(x@umer) FASK R JAd} udel PAR e off, ARl [iget odt 3 uw el 3 sEam? acld 8, Ad ADd W 3|
... (eI 1 i 39S 33 3 b 39 &l AP P Aol BT 3

MR. CHAIRMAN: Please conclude now. You have made your point. Let us not hijack the proceedings.
oft <IIcL G116 & ABIGH, MUl SRIXA9IGI 83 &, 3 3ADI ACPR DA 3|
MR. CHAIRMAN: Please conclude.

ot eIIct YRIIS : 3fooll St P ollsl, a1 v dct & A 3o ellol &, A Yol 38 8dl| As IS et &l o1dl &, IPR wcolddl Blolly 3 DB A Deoll
16T g - AT US SEIcT DI Al 31 Pai A BRI 3 clloll of I A Prel & D2 1 sAfeTe cllel a6 3B 3| 9IRS AGd Sit 31 363 effs2 dictel aret
2 safere & siuell @1 B AE D ZU AN BT & b 3 et B At w2d arse i e 10-15 et sl 3133 dersy) 33 3RKfFor parct 3t
AIfSTe 3l 31 B2 AT el A I iy susamft Sft 3 w1 ifse) srsamft Sft 3w a1l ot st 33 2 o5 6 © A A9 T oIel 8N & Rl
31 oIdl &) eI Bis 3l 891 cliell O s 3 SIel W 3, HCIRE Rig, Tllcl AlGd, ABHIRA, SR &l RII, AR UDI S| AR 318 A are diet
9 &b G2APT DI eoll uraR 8l Shustt, S vadl I RraRf¥dl ol adbet G s o 3 dict &) sARI, el Rig, 3l Ja widdl bl A8t IRy 3
Irerairel RBiE St ol garse orEdt, d A&t et 3

368 dicTol oIl AIfdy, 366 91T clol Soll dlféy| Rical A T8 gl &, o1l 3l Aad! dId AR, SAD! BeIs| IADI A IS oldl 3 [
&1 fadler @2 28 &) o1u 33 Sib-oIb®2 drsd, 3l BIS AT ad a8 &

B |1 A8t 3 b dAretofler Aforn stieht Sft b1 391 ot 362 B 3, a6 ARIea 3, a8 dradl 3 b Aadl sooId, ATDI AFATS 23 3I2 AT TqA ol
IECIR B cifchol IFCIRIR DA Hbol| TR Aol B 18 A 9Rg 1S dictd I &b fEoar Hictoll USoN| 3T 33 SB2 DI A 3ol drd
AT DA g

...(Interruptions)

MR. CHAIRMAN : Now Shri Asaduddin Owaisi. First I am considering all those Members who have given in writing. I am
giving time to others later.

...(Interruptions)



MR. CHAIRMAN: There has to be some rule. They have given in writing, that is why, that have to be given the chance first.

SHRI ASADUDDIN OWAISI (HYDERABAD): I have given notice under rule 72(1). My reasons for opposing the introduction
of the proposed Bill are, firstly, by including the Prime Minister under the jurisdiction of the Lokpal, we are definitely
undermining and weakening the institutional autonomy of the executive. Under our constitutional scheme, we are going to
create an extra-constitutional power over and above the entire executive, which will be accountable to none. There is a
conceptual problem in this Bill. That is, it starts on the premise that not only the Members of the august House, but also
the Prime Minister is corrupt. Do we want such a scenario? Today, it is Dr. Manmohan Singh who is the Prime Minister. But,
power is not eternal. I am sure, a young man is going to replace him in the Congress Party. I hope that, maybe, the NDA
can come to power; we cannot stop that. It is for the ruling party to see what is behind all these things and whose hands it
is tying. What will be the respect which a Prime Minister commands after this Bill becomes a law?

The second issue is about not including the minorities. Minorities comprise 19 per cent of our population. Is it natural
justice that 19 per cent people should not be represented in the Lokpal institution? It has now been brought in after
whatever happened this early morning. The question here is, if you have not taken care of the errata, a message would
have gone that minorities are not capable of fighting corruption. A deliberate attempt is being made over here to cleverly
confuse this august House by talking about articles 15 and 16. We very well know what articles 15 and 16 stand for. As
regards the question of 50 per cent, I would request the hon. leader who has raised this issue to go and read article 381(d)
of the Constitution. What does it talk about? When the people oppose by saying no reservation on the basis of religion,
what is the Presidential Order of 1950, what is article 340? Is it not a black mark on our Constitution?

Therefore, for the aforesaid two reasons, I oppose the introduction of the Bill and I welcome the errata that has been
issued.

off 9RG A6 & AvIUlel ABIG, A SaAIGT [AFAR A 18l Dol H seloll 8l fordcol w2l dladl g fob Juar Sl of Sil Adrel bseilysA oI Iorl, Al
I 30K, 31 3R A8 DI Dlolol <l 3 &, d6 Aotsci! 3| 3L MR ot & fob o< Iyl 31 clloll ol PRI oIl B3I 3 311X 3A I DI &ATol 3
XD JUAI Sft of St eI [ 3, Yura a3l PRI 3A A DI IERo! DI DI Sloll ALY A $ARTE 531 3 &b cliell of Adlall, Alell cPID
31Ol AT UP CIIPRID Follol DI P [Pl &) 3 3MUD $A Aotsc3l AdIel P ABel UP Ade WSI &l SIRPH 3R DIE 3 Jg et S il s
354 &l dl As SID oldl ol A3 MU fdeiedl & b ftol ol of Asold D2 P ClIPRKD TolRI 3, JoldDI AT 2] BT TSI DI el Rt D2 dl
msm@ﬁm

oft er1 Riz dierar (aRil): Jsmufer Sfi, U1 Jger arsar & R #Astaa cllpure 3ime) cIftbel FRAIGT SXT6l P G TPl b s ASIge cllpuret et ordt
8, 3001 wgd AR R §) S fazar A aat gl dl a4 Sof w2 figar aatl w3l s el @I crel A usel &di Sil ufyaferd b= srI, Sid gdol
S fop st ofera, doas, warll/wardt, aifden & w16 st difsoli¥ct onfdret ordl &t o1 off 3 werrs Gon b 891 cllsll GRI $A AdIeT DI 3006 B
qG 3ol dfsontedt ol sdt onféret fepen 3 cifdpol 3 vb dId 3N Daoll ABAI &, S8 dAD oIl YfeTusl $3 dId DI s 3l off, dbact 33w 3l a1l
aiol arel f&oil 3t oft sPR P&l AR¥eE SRS, Hisellisd] JIRSIVT & AdIeT W $A 18 Pl 35dol Uel Sldl & Al s gslol A UIKT A8 Padl &
& 3PR Afderet 9 Jiolltiol DI Bl Al dGsTol AT UICT 3MMUD AT 3| CURRRAD AATSI Dl 333 3R 82 81 9 MReTvl Pretel @iy,

SHRI KALYAN BANERJEE (SREERAMPUR): Sir today morning when the Bill was circulated to us, immediately we
contacted our leader and our leader requested the Government to bring in the minorities by way of amendments and the
Government has done it. We are seriously giving thanks to the Government for bringing it into the concept.

If we see Rule 72(1) of Rules of Procedure and Conduct of Business in Lok Sabha, it says :

"If a motion for leave to introduce a Bill is opposed, the Speaker, after permitting, if he thinks fit, brief
statements from the member who opposes the motion and the member who moved the motion, may, without
further debate, put the question:

Provided that where a motion is opposed on the ground that the Bill initiates legislation outside the legislative
competence of the House, the Speaker may permit a full discussion thereon:"

Therefore, the hon. Leader of the House, Shri Pranab Mukherjee, very rightly said that there is no scope for debate on this
question regarding the introduction of the Bill. Sir, the second proviso says:



"Provided further that the Speaker shall forthwith put to vote the motion for leave to introduce a Finance Bill or
an Appropriation Bill."

Therefore, it naturally implies that excepting the Finance Bill and Appropriation Bill, there is no scope for taking any opinion
from the House in respect of introduction of the Bill and introduction of the Bill is an automatic thing, and other debate is
nothing but only an ordinary thing. This is an academic thing. Therefore, Sir, I support whatever has been said by our
leader, Shri Pranab Mukherjee, in respect of the interpretation of Rule 72(1) that there is no scope for debate.

In the morning, I wanted to say one thing that give chance to the Members of the parties which are having majority of
Members. From the Chair, kindly do not allow anybody, any leader ...(Interruptions)

MR. CHAIRMAN : This is irrelevant.

SHRI KALYAN BANERJEE : Sir, in the morning, it has happened. Kindly do not allow first the leaders, whoever the leaders,
from the parties which are having minimum Members. ...(Interruptions)

Sir, we have seen in 35 years how Muslims have been oppressed in our State. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) 4€; »

DR. M. THAMBIDURAI (KARUR): Mr. Chairman, Sir, my party is for the Lokpal Bill, but at the same time, because of the
manner in which this Bill is being introduced and the name it is called by, we are against the Lokpal and Lokayukta Bill. As
our Finance Minister said, we have the competence to enact the laws. I have no objection to that. At the same time, in the
name of the enacting laws on the subjects under the Concurrent List, encroaching upon the right of the State Governments
is against the principle of our democracy and federal set up. In that context, I am opposing the introduction itself. We are
for Lokpal Bill, but at the same time, we are not for Lokpal and Lokayukta Bill.

Secondly, we have also raised it many times that the Prime Minister's name must not be included in this Lokpal Bill. This is
the view of our party. My leader has also been also stating that since the Office of the Prime Minister is the highest office,
his name must not be included. We are against the inclusion of Prime Minister under it.

Sir, State Governments are given powers under the federal set up. Once again we are requesting the Government that we
must not encroach those powers, even though we have the right. We have to respect the State Government and the State
Legislature which is there. Therefore, the issue of Lokayukta must not be thrust on the State Governments. It should be left
to the choice of the State Governments. We cannot thrust it on them from the Parliament. That is our submission.

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): After the demands made by various political parties this morning, I welcome
the Government's stand that minorities will also be given reservation in the composition of Lokpal. At the same time, the
Constitution Amendment Bill is coming. That Bill includes Lokayukta in its provision which means that Lokayukta becomes
mandatory for the State Governments to have, but the composition of Lokayukta and rules should be left to the respective
State Governments to decide because we are not supporting the Government of India trespassing into the powers of the
State Government as it may affect the federal structure of the Constitution.

With these words, I welcome the Bill.
...(Interruptions)
SHRI YASHWANT SINHA (HAZARIBAGH): Sir, I also want to speak. ...(Interruptions)
MR. CHAIRMAN: From your party, your leader has already spoken. I cannot allow another Member.
Shri Basu Deb Acharia.

...(Interruptions)



SHRI YASHWANT SINHA : Sir, we are the largest party in the House. ...(Interruptions) You have to give me a chance.
...(Interruptions) amu 3t 3mft gers,. . (Raerer) 3y &3 $2A TP Ferrsy, .. (Raaeer)

Femafer wdca : 3 apfl smue! Fwer Sar g Please wait. I will allow you after him.
€| (caaerst)
off arerda Riear & o1, s ordl acker, ... (xigeret)
MR. CHAIRMAN: He has already been requested to speak.
...(Interruptions)

SHRI YASHWANT SINHA : The Leader of the House has said that all of us are equal. You are treating Members unequally in
this House. This is the problem. (Interruptions) 3 e 3 31Ut FIdGer B2 @I &, DA A 3 3IPE B2 Wl § [ AI dlelol DI Al =
SIRY,|...(IaEet) A8 &9 oIl actol So) . . (RIeITeT)

MR. CHAIRMAN: Please do not disturb.

Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, we are always for a strong, effective and credible Lokpal. When

it was debated in the last Session, we had pointed out that the federal structure of our Constitution in regard to
constitution of Lokayukta should not be disturbed. There may be an enabling provision and a model Act can be framed, but
it should not interfere with the domain of the State Government. If such provision is there, the Government must seriously
look into it and bring an amendment so that the federal structure of our Constitution is not disturbed.

I thank the Government for one thing. It was pointed out in all-party meeting by almost all the political parties that along
with the Scheduled Castes, Scheduled Tribes, women, Other Backward Classes, minorities should also be provided
reservation and that has been done.

Another important point is that we are for providing constitutional status to the Lokpal.

One Constitution Amendment Bill has been circulated. In order to provide Constitutional status, that Constitution
Amendment Bill should be enacted first and then the Lokpal Bill. We want the Bill to be passed within this Session. It
should not be delayed. The House is being extended by three days. During these three days, there will be a structured
debate when we will point out some deficiencies that are there. The suggestions that we made in the All-Party Meeting
have not been incorporated in the Bill. We will table our amendments and we will discuss them at length. But it should not
be delayed. We want a strong Lokpal to tackle corruption in our country. ...(Interruptions)

MR. CHAIRMAN : Shri Yashwant Sinha, already Shrimati Sushma Swaraj has spoken.

SHRI YASHWANT SINHA : I have a different point to make.
MR. CHAIRMAN: Please make your point in just two minutes.

SHRI YASHWANT SINHA : Shri Lalu Prasad could speak as long as he likes, but you will ask me to speak for just two
minutes! I will speak for as long as I require to make my point. ...(Interruptions)

MR. CHAIRMAN: Please do not cast aspersions.
SHRI YASHWANT SINHA : I am not casting any aspersions. I only want justice from you.

AUl FABIGe, MU forwEil Bt AT B2 33 3| B9 clIol JIE A 3A AGol 3 JoD2 53 feT BT AR B2 3 3| ol & 11 T 1S 3me At sarol Arar
IRIDR I AW A feieT 31usl 312 SIS 291, cifdbol oldl §3ll| &4 IR SR {eb Gl ol SIS B9l cifdbol Gl dol SIS oldl g3l 3AD Al
Al clol oI SIS &l I 3 A clol IOl SIS alol D AR SolDI ATTAlAc] BolosT Pl Sl allfcd oI, I8 3A AR S S 38T oI usel A
aiife sft ofdl ey 3AP @G B St Bif¥SlosT RN 3, s Bif¥Slost dd RN 3? A6 BIRSIesT dd RN 3, 51 33 AT D2 6 318 & ... (L)

MR. CHAIRMAN: Please do not disturb him.



off arerdd Rical : &l Uz Bif¥Siost 3R 3 54 3 A&t 3B AG s¢ I 32 MU B& 33 2 fob ANfeA 31| B ailfed J9? of At vorest 3, o
Dif¥Slost &, Al Td ailfeA Jor? 7 MU B& 28T & b 3y Bifsslost SR 531 Bifssiost 3 46 amscd 3| d ®I & - aeliols], Jeiiolsl, 3T AST A
a&f aw o2 S| difse, # smud s @1 & Further down, it says 'for "Courts to be notified", read "Courts to be constituted”:
fibs aciioler, aciforst; 'assets, proceeds, receipts and benefits"; it bt Ffeisr s1cta 3, 3AD! dIac fopen &

The point I am making is this that s smu @if3GiesT ar 337 o &, Al 3t 30U St csulspibasel B2 &l 3R 8, 3AD S D & Siaf
SISl 91661 b TRIol 3 srcIddt 6t 3, 3AD St Bt 3| Bif¥Slost 3 3mu feT B swos ot o & You are amending this Bill. My point is
you are seeking to amend this Bill through this Corrigenda. This is blackmail; this is not a parliamentary practice, and I
oppose it strongly. The Government has no business doing this through this Corrigenda. @ifsSicsr 3 siaf sodiar amseiifydt Sitsr 3,
T 98 Difslest 37 Slef Asaiifyct sitst 8, & ypar & & is that not an amendment? It is not a corrigendum. smues! fB#ara & Al S et
3Gl [3AD9lel 4, I 3 JiffDIdrICT sWlosdic A HIfdIe| A Mub! ST &9 Alol AD 3 [ ISl AIBE AT odl oIl AMBY| AL I8A Bl
Cifépot 3ITeT 3T A $AD! $AH SIS A 37 3N ofdl SIS A 3 sAfee A AB T6 23T &, A PrdGer B2 23T § 6 ... (=aeior)

MR. CHAIRMAN: You have made your point.

SHRI YASHWANT SINHA : No, I have not made my point. You have to give me time. & smu2 fordger @2 2a1 & iz MU ezt A
331 U3 3Gl A Pordeat @2 @1 &) ...(Interruptions)

MR. CHAIRMAN: Please do not disturb him.
SHRI YASHWANT SINHA : This Government has shown a monumental inefficiency in dealing with this Bill.
fop2ft B oo uar odl 3| PR 3 oft 618l uar & @ru 37 sl Sl & AfS warse 3orN SR 3
MR. CHAIRMAN : Now, please conclude as you have made your point.
oft arerdd Rrear : tweltsl, witst, @Ru? 3 MU Baall arsd! & ...(Raee) i 330 3, A skeld 3| IRD T S 31 J.ee X
MR. CHAIRMAN : Please conclude. I am not allowing Shri Sinha. Nothing will go in record.

...(Interruptions)

MR. CHAIRMAN : I have given you time. Please do not overdo.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, we were waiting for this Bill to come today. ...(Interruptions)
MR. CHAIRMAN : Hon. Members, please maintain decorum. This is a very important business.

SHRI BHARTRUHARI MAHTAB : Yesterday in the internet, we saw that the Bill is going to be withdrawn. And today, before
we arrived here in the morning, we were expecting that the Bill will be circulated along with the Parliamentary Papers.
When we arrived here, we saw the Bill arriving in the Lobby. Subsequently, it was circulated both in Hindi and in English

versions. Subsequently, this corrigendum was circulated around 3.30 p.m. My point of concern here is that on 27t August,
2011, when we all deliberated and the Leader of the House read out a Statement mentioning three particular issues
expressing the sense of the House which was later on, in the evening carried by one of the leading Ministers of the Cabinet
to Anna Hazare who was on fast at Ram Lila Maidan, at least I was satisfied, my party Biju Janata Dal was satisfied with
the concern which we had expressed relating to formation of Office of Lok Pal. The basic issue which I would like to
mention here is that the Lokayukta will be established by the appropriate authority. But I was dismayed by the Bill which
was debated, discussed by the Standing Committee to which Anna DMK, as a Party, has given their note of dissent. Our
Member had also expressed his opinion in that Committee. But Biju Janata Dal always stood for the federal structure of the
Constitution. We will always strive to maintain the federal structure of the Constitution. At no point of time, Biju Janata Dal
will compromise in relation to the protection to the federal structure of the Constitution. But here in this Bill because during
that period an impression had gone around, a model of Lokayukta will be circulated. The Constitution provides if two States
prepare a Lokayukta and implement it, the Central Government can take it as a model and circulate it to the other States
and that can be implemented. If the concern is that respective State Governments may not implement that model, in a
specific time period then that provision can be worked out. It did not require to be a part of this Bill. In this Bill, by bringing
Lokayukta, you are trampling into the affairs of the State Legislative Assembly. The interest and the dignity of the State
Legislative Assembly and the States need to be protected and this is the House where it should be maintained and this Bill
is actually trampling that power of the State.

With these words, I would only urge upon the Government, please consider and reconsider this aspect before



bringing this Bill to the House for consideration.

oft sreie sierRm ofid (IrPEIG): Asmufer Sft, f31a 3ot of cllurer o1 Rl fpen 3 fora A6l YR FIeTRIGd SIb2 91 B Usdl ofdl & floalor
ISTAIfeID €191 AT ofbAlol DI AR of Dl gL A, & #, 3iI2 3irol aret AfdwT DI RiAT w2 gu sA®I ARl fopn; sARI Alderel, sAR! 3, A
Jdfca 8, 3 cllapurct b AT A AR Afdenet iR &R IS DY B 3iidbol DI DI B2 33 3 Sl cllddd, 3R cAlpdifefad Yuelt ol FdbrR
fopan 8, R Stoldr A ol v YfAIforfel Steldl U Ul B 3, 3A ol P, 3 AdGIel DI, IA Ad DI ATIARI6] D] DI DA, IAD! AcH D!
I DI A D2 33 3| cliopurd, Sit oAt b gfer oft epReae o1l dlon, RIb! vhRelferct bt B yfer ot 3, 3AD B A AR U2 oIl
ABA 3| TP dl2 U2 IS 3MIDI SISl ARG SIb2 Sit b ol 3 3 [ Bdl & clldd, A &¢ B2 Aot 6l 302 dl o8l ST 38 3| UG Sit 3MeidT
101 31 & 33 53 W Astofiferad i A fIdR of w2 3T A Slolcdl B AT 3ol DI DIe UICTRAEE OIb2 Sit of foparr &) 3 3IrsT I 8l 361801 ot
SIeRY 3 cllaburct Dl ard ikl 8, JeoR b asasd 3 3 A AR ot ard A sl &, U8 Agel B AASI B AIE2 & ard F ... (=awa)

pstufer Sft, 3 clicpurer & Af¥c U2 ofdl dicT 33 3) AUl Sit, cilpureT ol S et 31oen, ST 9 2lefl Al 3A AR A 3ot ard 2isT) cifdbot
ORI A31d A 5A cllooured [AERID Dl ellol DI YRIRA BRI 3R, 31 Ads A 8l A5 Joll [ As RS ol 31usl, b2 31 &l 31wsl, {2 A dlol aal
31T SR, 3R A1 ol ToI AcciiPict fére i fAsoet 3 3R 3) St S9I I HfdT Tollol & Sl 33 8, 3AD e Awciidicst e sifw st
SPIE & dl $ADI 31 As 2l 3 &b IRPR 4l 3ol ol ofdl goll urs 3 cirel Sit of A&l sl fib 3 Sy A cPIse 3l cldure dl D2 318y,
& HECIAR DI FcH Dol D 3AS A 3, 39 YR b Racw 3 rerarR & Racw cIson #ft aifge; cifdpol HECaR DI A B3 AR BIHA
IS 3T DG ol 36 b 36l dlell AR &1 AB ol D2, SA IAG DI AP ol D2, BRI ARG ol AS Dol IR | A PIofol Dl BAT of Bl fib
et 3 serret a3t 2 SAfeTE 33 WR &S uS! SRR Sieaarstt 5 a1d 6t 37 gero! IR-AR A Bal & b clldpulel SIl U Plelol Sid & Jollol S 33
8, IR Pl A Dol D T8 Bb AIRD PDIo[ol Tollol Sl 38 & dl IAPD 18 Sicaarsit v a1 & 8?7 =1 As SR 8 oo a8 st & Slol
aifde? aar ag 13l 2 b < ool & Aol aifde? Sid &9 J9I & 9ifae Gt ard o2 38 E A DS oft Do ssad] iz Siccarstt 3 oidl Soten aifag,
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SHRI GURUDAS DASGUPTA (GHATAL): Sir, better late than never! The country was awaiting for such a legislation for a
pretty long time. No Government from this side or no Government from that side had sought to enact such a Bill. Therefore,
I appreciate the move of the Government to introduce this Bill — up to this only!

Let me tell you that we should not do it under duress. Let us not surrender the sovereignty of the Parliament. I am
saddened by the speech of the Leader of the House. The Leader of the House was referring to some hunger strike by some
individual. Today again, he is referring to an impending phase of agitation. Is it that? Are we not fighting corruption on our
own? We are doing it because somebody else is threatening the country as a whole. Is it the way the Leader of the House
should speak in the House?

I appeal to the Congress Party and the Government that under no circumstances, the sovereignty of the Parliament should
be surrendered. It should not do anything under duress.

Having said so, there are a number of concerns. This Bill is being sought to be introduced in an unusual haste. I am here in
the Parliament for many years. But I have never seen this; in the Order Paper there was no reference to this Bill. Even half-
an-hour ago, we did not know what is going to happen. Suddenly there was a Supplementary List. You have the right and I
do not question the right. Supplementary List came out and after that, there was a turmoil in the House; after that we got
a corrigendum or in the name of a corrigendum, an amendment. Is it the way a constitutionally constituted Government



should function? It is absolutely parliamentary mismanagement; and the Government is acting in peril. The Government is
acting in peril. You are representing the country — the Government is representing the country and we are representing the
whole nation.

Let us not be afraid of anybody, least of all an ex-policeman, least of all, an ex-bureaucrat, least of all somebody who
pretends to be another Father of the Nation. There is only one Father of the Nation. There is only one Father of the Nation
— Mahatma Gandhi. Let there be no one pretend himself to be so.

Let us not allow anybody. I am not naming anybody because it is not parliamentary practice. Let nobody pretend as the
single crusader against corruption. We fought against corruption. How does the JPC in Harshad Mehta case came about?
How the JPC in 2G case came about? The Congress Party also fought against corruption; BJP also fought; we also fought
against corruption; many parliamentarians raised a number of Calling Attention motions against corruption.

Therefore, there is not a single crusader against corruption. Please do not be afraid of any individual. Please do not be
afraid of another phase of hunger strike. Do not surrender the sovereignty of Parliament.

Sir, I have two more concerns.
SHRI P. VISWANATHAN (KANCHEEPURAM): 1t is the creation of Media....(Interruptions)

SHRI GURUDAS DASGUPTA : Yes, I understand and also agree that it is a creature of Media but we should also remember
that Media is backed up by the corporate house. It is a creature of Media backed up by the corporate house. But my
concern is that the source of corruption in this country is the black-money and the corporates. Why the corporates have not
been included? They must be included in this Bill. This is my first concern.

Secondly, the federal system of the country must not be infringed upon.

Thirdly, nobody should be beyond the arm of law. Whatever may be his or her position in the Government or outside,
nobody should be beyond the arm of law. The law should be universal for everybody whether he is a Member of Parliament,
Prime Minister or the Leader of the Opposition. Everybody must be equal in the eyes of law. Thank you, Sir.

SHRI NAMA NAGESWARA RAO (KHAMMAM): Thank you, Chairman, Sir. From the beginning our Party and our Leader, Nara
Chandrababu Naidu ji wanted a strong and effective Lokpal Bill. st aa, swft siegarstt 6t Sit ara ae 3@t 8, a8 oIS Siccarstt ofdl 3
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Chairman, Sir, I would like to...(Interruptions)
MR. CHAIRMAN : Please maintain order in the House. Mr. Minister you may continue with your speech.
...(Interruptions)

SHRI PRANAB MUKHERJEE: Chairman, Sir, I would not like to go into the merits of the debate...( Interruptions) 1 would not
like to go into the merits of various points which the hon. Member has referred to. During the course of discussion these
will be covered. First of all, I would like to assure that there is no question of undue haste. The country has been waiting
for 40 years, not one or two days, for the Lokpal Bill. Several Governments have come and gone. Even in 2001 one of the
Reports of the Standing Committee presided over by me recommended the Lokpal Bill. NDA was in the Government at that
time. After getting the Report for two years they could not bring the Bill for certain reasons. I do not blame anybody. The
fact of the matter is several Governments, several times made efforts to bring an effective Lokpal, an ombudsman type of
organization to deal with corruption at high places. So far as the current events are concerned, suddenly some hon.
Members have come and started saying that sicaarstt a1 @31, Efforts are going on from April onwards.



The Civil Society started agitation. The Government had appointed a negotiating committee with the representatives of the
Civil Society. There were series of meetings and four meetings of all political parties took place from the month of June till
the last one. Not one or two but four meetings have taken place and various political parties gave their views.

There was discussion in both the Houses of Parliament on 27t August, 2011. Somebody was talking of duress but
where is the question of duress? Somebody, who is advising me to be strong, should advise his political leaders. They went
and sat on Dharna Manch of Shri Anna Hazare. Please check up what did they say there.

Therefore, my submission is that it is not undue haste. It may be that there might have been a mismatch with the normal
legislative process in submitting the Order of Business for the day and delay in issuing the Supplementary List. But there is
nothing unusual. All of you have said that you were expecting it from Eleven O'clock or Twelve O'clock. So, there was an
expectation. There had been some issues and problems, which we have to sort out.

Shri Yashwant Sinha has rightly said that a corrigendum, normally deals with the factual errors, editorial mistakes, spelling
mistakes or sometimes factual mistakes. It is actually a factual mistake. Original proposal was to include the minorities.
Thereafter, we held some consultations with the various political parties.

A question was raised about the constitutional validity of the Bill, whether it will be legally valid or tenable.
Thereafter, there was further reflection on it. After that, it was decided that let us not sit in judgement and let the Judiciary
decide whether it will be constitutionally valid or not.

So many laws have been passed within the legislative competence of the Parliament, for which we had taken
decisions. Sometimes they were declared witra vires by the higher judiciary. Sometimes we accepted their verdict as the
law of the land and sometimes we again came to the Parliament to amend the law. Nothing is being dictated.

We, 543 Members of this House will finally decide what will be the fate of the Lokpal. I will not decide it. I am one of
the 543 Members of Parliament. All of you will collectively decide which Clause, Sections and provisions you would like to
have. But please do not blame the Government, for which it is not responsible.

If you feel that it is not necessary, do not have it. It is because the Bill is to be passed by the Parliament and by
nobody else. The legislation and authority of the domain of Parliament is there. A legislation cannot be done at the Dharna
Manch, on the streets or by the threat of the agitation.

Please remember and do not forget that what the wish of the House was on 27th August, 2011. You have expressed
your desire about three concerns, which Shri Anna Hazare indicated - lower bureaucracy should be brought within the
purview of Lokpal through appropriate mechanism; Citizens' Charter should be a part of Lokpal and Lokayukta would be a
part of Lokpal. It was the wish of the House ...(Interruptions)

I may tell Shri Bhartruhari Mahtab, appropriate mechanism was related to the placement of the lower bureaucracy
under Lokpal. It was the phrase, which was used with appropriate mechanism in context of Lokpal not with Lokayukta.

Therefore, it was thought that it is necessary to bring in Lokayukta. The constitutional point which has been made, that will
be addressed. That is why, it has been stated in section 1 of Clause 4 that different sections of this Act will be notified on
different dates. It is put in Part-III. When the question of operationalising it through notification will come, at that point of
time, this issue will be addressed adequately.

Sir, therefore, my most respectful submission would be to see that this Bill be introduced. We already had more than
required debate for introduction. Normally, a brief debate is permitted by the Chair. As Mr. Kalyan Banerjee has correctly
pointed out, we could have a brief debate as per the rules. But you have allowed an elaborate debate and rightly so
because it is an important issue.

I would like to reiterate that it is collectively for us to pass this Bill. The whole country is looking at us as to what type of
Lokpal Bill we are going to have. If you find that there are deficiencies and shortcomings, you amend it and change it. The
Bill is to be passed by the Members of this House. Majority of the Members will have to press the buttons in favour or
against that. Therefore, keeping that in view, I would request you to allow the Bill to be introduced by putting the motion to
vote...(Interruptions)

off <IIe1 gRIIG | S uIftimioe & deeR aR1 39, Al foeu ol aersy; ... (atel)
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oft e1Iel YIIG ; foeu a1 SifSTg,

MR. CHAIRMAN : No more discussions. You have already taken enough time.

The question is:
"That leave be granted to introduce a Bill to provide for the establishment of a body of Lokpal for the Union
and Lokayukta for States to inquire into allegations of corruption against certain public functionaries and for
matters connected therewith or incidental thereto."

The motion was adopted.

SHRI V. NARAYANASAMY: I introducex the Bill.



